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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL 1 JAIPUR BENCH. JAIPUR. 

R.A Nc.l6/99 Date_ of order: 2-~jjJ;z....t::nrp · 
K.C.Miera 1 S/o Shd B.N.Miera 1 R/o 29-F. Eehino 6nique Public Scheel 

Shanti Nagar, Haeanpura, Jaipur 

••• Appl icante. 

Vs. 

1. Union of India through the General Manager, Northern Railway i Earcea 

Houee 1 New Delhi. 

2. Divieional Railway Manager, Northern Railwaym Allahabad • 

• • • Reepondent. 

Mr.N.C.Goyal Counsel for applicant. 

PER HON'BLE MR.S.K.AGARWAL 1 JUDICIAL MEMBER. 

Thie Review Application. hae been filed to recall/review the order of 

thie Tribunal dated 3.11.99 paeeed· in O.A No.527/97 11 ·K.C.Miera Ve. U.O.I & 

Anr. 

2. Vide order dated 3.ll.99, thie- Tdbunal hae allowed the O.A fHed by 

the applicant with no order ae to coete. 

3. I perueed the avermente. wade in thie Review Application and aleo 

perueec the judgment delivered by thie Tribunal dated 3.11.99. in C.A 

No.527/97. 

4. The contention of the learned couneel fer: the applicant in thie 

Review Application hae been that the· TribunaL has not appreciated the 

prayer of the applicant. to grant intereet from 1985 and the fact that the 

i nt ereet payable to the applicant w. e • f • 1 • 4. 9 5 seeros to have wrongly ,7 

typed ae there ie no nexue between the date of award of intereet and the 

duee outetanding against the respondents. 

5. Section 22(3) of the Adir:inietrative Tribunal Acta 1985 confere on an 

Administrative Tribunal discharging the functions ~nder the Act i _the same 

powers as are vested in a Civil Court under the Code of CivD Procedure 

while trying· a suH in respect inter alia of reviewing Hs decieions. 

Sec.22(3)(f) is ae under: 

"Sec.22(3)(f): 

A Tribunal - ehall have. for the purpose of diecharging its 
functions under this Act. 1 the saroe powers as are vested in a Civil 
Court under the Code of Civil Procedure 11 1908 (5 of 1908) 1 while 
trying a suit 1 in reepect of the. following rratter 1 na1T'€ly 

6. A CivH Court·'e power to review its own decision under the Code of 

Civil Procedure is contained in Order 47 Rule 1, Order 47 Rule 1 providee 

as follows: 

"Order 47 Rule 1: 
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Appl i cab on for review of judgment : 
( 1) Any person consioedng himself aggdeveo: 
(a) by a decree or qroer from which an appeal is alloweo 1 but from 
which no appeal has been. preferred. · 
(b) by a decree or order frorr which no appeal is all owed, or 
(c) by a decision on reference from a Court of Srrall Causes and whoe 
frcim the discovery of new and important matter or evidence which. 
after the exercise of due deligence was not within. his knowledge or 
could not be prooucedby him at the time when the decree was passed 
or orde'r maoe,1 or on account of some mistake or error apparent on . 
the face of the record 1 or for any other sufficient reason 1 .desires 
to obtain a review of the decree passed or order made against him. 
may apply for a review of judgment to the court which passed the 
decree or made the order. " · 

7. On the basis' of the above proposition of law. it is cleqr that power 

of the review available to the Administrative Tribunal is similar to power 

given to civil court under Order . 47 Rule 1 of <?hdl Procedure Cooe 1 

therefore 1 any person who consider himself aggrieved-by a decree or order 

from :which an appeal is allowed but from which no appeal has been 

preferredg can apply for review unoerOrder 47 Rule (l)(a) on the ground 

that there is an error apparent on . the face of the record or from the 

discovery of new and important matter or evidence which after the e:x:ercise 

of due oeligence WaS not within hie knowledge or could net be prooucea· by 

him at the-time when the decree or order was-passed but it has now come to 

his knowledge. 

8. What the petitioner is claiming through this review petition is that 

this Tribunal should reappreciate the facts ano rraterial on record. This 

is beyond the purview of this- Tribunal while exercising the powers of the 

review conferred· upon 1t under the law. It has been held by Hon'ble 

Supreme Court in the case of _§_!!lt.Meer2 Ehanja Vs. ~.i!mal ~umar_i 1 AIR 1995 

SC 455 that reappreciating facts/law amounts to overstepping the 

jurisdiction conferred upon the Courte/Tdbuna1 while reviewing ite own 

decisions. In the present petition a~so the petitioner is trying to clairo 

reappreication of the facts and mat~dal ·on record· which is decidedly 

beyond the power of review c·onferred upon the Tribunal ana as held by 

Hon'ble Supreme Court. 

9. It has· been observed by the Hen 'ble Supreme ·Court in a recent 

judgment Aji_! ~- Rath. Vs. State of _9dss2! Ors. JT 1999(8) SC 578 that 

a review cannot be claimed or asked for merely for a fresh headng or 

arguments or correction of an erroneous view taken earlier 11 that is to 

say 1 the power of review can be exercised only for correction of a patent 

error of law ·or fact which stares in the face without any elaborate 

argument being nee?ed for establishing it. It mey be pointed out that the 

expression "any other sufficient reason" used in Order 47 Rule l means a 

reason sufficiently analogous to those specified in the rule. 

10. In the instant caseN on the perusal of the judgment delivered ana 
~v 

also the record as a whole. I of the considered opinion that there is no 
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error apparent on the face of the record ana nc new irrportant fact or 

evidence hae come into the notice of this Tribunal on the baeie of which 

the order paeeed by the Tribuna] can be reviewed. 

11. In view of the above~ and the facts and circuroetances of this case~ 

I do not find any error apparent on the face of the record to review the 

iropugned qrder and therefore~ there is no basis to review the above order. 

12. I~ therefore, disroiss this review application having no IPerjts. · 

Merober ( J ) • 


